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In this application u/s 19 of the Administrative Tribunals
Act, 1985, there is a challenge to the alleged otal order of
transfer of the applicant from Sawai Madhopur to Gangapur City,

as communicatéd vide letter dated 25.11.93 at Annexure a-1,

2. We have heard the learned counsel for the parties and care=-

fully perused the records. The challenge 1s based on the ground
that the order of transfer of the applicant from Sawai Madhopur

to Gangapur City as T.5. Gaﬁgman is illegal és he was transferred
by - an oral order. It is admitted by the applicant himself in ﬁhé

averments made in the OA that he has been ordered to be transferred
(south) '

from Sawai Madhpur to work under the PWIZGangapdr City vide

communication dated 26.11.93Iby respondent No.3. This communica-
tion amounts to a written order.of transfer. The transfer order
stands communicated to the applicant vidé Aﬁnexure A-1, as admittéd
by him in his OA.

3. We do not find any illegality in the order. It does: not
suf fer from malafi_des_' This OA has no substance, glt “is hereby

dismissed at the stage of admission, with no order as to costs.
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